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CENl'RAL ADMINISTJitATIVE T~I&UNAL 
ALIAHA.JiAD 8.-NCH : ALIJU!AliAD 

Oritinal Application No.l523 of 2004. 

Allahabad, this the 22nd day of Deceaaer,2004. 

Hon'ble Mr. Justice S.R. Singh, v.c. 
Hon'ble Mr. D .R. Tiwari, A.M. 

Udal &han Singh, 
Son of sri ftara Daras Singh 
f\esident of Villate-Mundera Thakurai. 
PQst o ££ice- Mundra Thakurai, 
District - Gorakbpur. 

At present posted as G.n.s. aranch Post Master 
Post office- Mundera Thakurai, 
District- Gorakhp~. • ••••• Applicant. 

(liy Advocate : Shri Suresh Sill41h 

versus 

l. Union of India, 
through 1ts Secretary. 
Ministry of conuaunlaa tion 
and De pa rt.l'le nt of Post, 
New Delhi. 

2. Senior Superintendent Post Office 
Gorakbpur ftegion, Gorakl'lpur. 

3. Post Master General 
Gorakhpur Area Gorakhpur. 

Cay Advocate : Shri s. Singh) 

OR DEl\ 

• ••• Respondents. 

liy Hon' ble Mr. JUstice S .R. Si!fh, V .C. : 

Heard Shri suresl'l Singh, learned counsel for the 

applicant and Shri S. Singh. learned counsel for the 

resp:>ndents. 

2 • Thouth the applicant seeks issuance of directioa 

to the respondents to regularise the services of the 

applicant in the department and to quash the imputJned 

advertisement dated 31.01.2004. 
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3. Learned counsel for the applicant submdts that for 
~v-

redressal of his grievances the applicantJ.....preferred a 

representation dated 14.10.2004 followed •Y reminder 
~~-~ 

dated 17.12.2004 and. therefore. it w:>Uld ~ -.t. the 

ends of justice if the OA is disposed of at the adl'li.ssion 

stage itself with the direction to the Competent Authority 

to consider and decide the representation of the applicant y 

a reasoned and speaking order, prefera'Dly klefore making 
basis of '\.../' 

any appOintment on thi impugned advertisement dated 

31.0S.2004. 

4. A~cordingly. the OA is disposed of with the direction 

to the Competent Authority to consider and decide the 

representation of the applicant dated 14.10.2004 •y a 
'--

reasoned and speaking order if possi:Dle preferably 
/ / 

~fore J"ftaking any appointraent on the basis of impqgned 

advertisement dated 31.01.2004. 

5. There shall 89 no order as to costs. 

~0 
Vice-Chairman 

Piyush/-


